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CENTRAL ADMIEISTRAriVS TRIBUNAL LUGKMQ̂ .-J BENCH LUGKMOW

QRIGIMMi APPLICATION NO; 335/2003. 

this^ the 23rd day of Ju ly  2003,

HON. MR. A.K. HISRA MEI''BER(a )

HON. ViR. A.IC. BHATNAGAR MEI©ER(J)

Lala/ aged aJoout 46 years, Asstt. S tation Master 

TalaJchajuri, s/o Shri B ihari Lai, presently worl'd.ng 

at Transport ^agar, Lucknow.

. , . .^app licant.

BY AD70CATE S m i S.P. LAL.

V.‘ .
' *

VERSUS

1. Union o£ Ind ia  through itfe General Manager/

N, Railway, New Delhi.

2. D ivisional Railv;ay Manager N. Railway, Lucl-cnov;.

3. Additional D ivisional Railway ^^anager N. Railway 

Lucknow.

4. Sr. D ivisional Operating ^̂ ^anager N. Railway, 

Lucknow.

5. D iv isional Operating Manager N. Railway 

Lucknow.

. . . .Respondents.

BY ADVOa^TE SHRI N.K. AGARWAL.

nf? PER (ORAL)

BY A.K. MISRAME^SERX^

The re lie f  claimed in  th is  O.A. is  for quashing
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the impugned p-unishraent order dated 17th March 2003 

as contained in Annexure No. 1 to the O .A .

2. Learned counsel for the parties have been heard.

3. The applicant of this O .A . had preferred O .A .

No, 480/2003 earlier which was disposed of by order 

dated 10th October 2002 passed by this Tribunal dire­

cting the respondents to decide the appeal file d  by the 

applicant within a period of four months,by a reasoned 

and speaking order. It  was also provided in the said 

order of the Trib-unal dated lOth October 2002 that 

status quo inrespect of the applicant shall be maintained.

4 . On a perusal of the annexures filed  with the O .A ., 

it  is seen that on 17 .5 .2 002 , the Divisional Operating 

Manager passed an order imposing a penalty of reversion 

from the post of Assistant Station Master to the post 

of Cabinman for a period of three years with cumulative 

effect. Subsequently,for-:i reasons not knov/n i7th 

March 2003 the same punishment was awarded and the 

punishment order dated 17th March 2003 was confirmed 

b^ fktSenior Divisional Operating Manage^;: by his order
. ■ , I; ■ .

dated 17th March 2003, Thus in effecttwt) punishment

orders awarding, the same punishment o..were.,xs passed one on
' the

17th May 2002 by ^  Divisional Operating Manager and the

the
other on 17th March 2003 by /  Senior Divisional C^erating 

Manager, By both the orders the applicant x*7as reverted 

on the post of Cabinman for three years with cumulative 

effect. Both the punishjnent orders r e f e r s ^  to the applicnt's 

reply "tb the shov  ̂ cause notice dated 2 1st February 2003. 

Against these orders, the applicant has file d  an appeal 

(Annexure;i) dated lOth A pri#  2003 and a supplementary memo 

of appeal dated 19th May 2003 to the ADRM Northern Railway 

Lucj<now. The appeal filed  before the ADM'l Northern Railway
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LucKnow is pending.

5 . In the light of the factual position discixased, we 

dispose of this O .A . with the direction to the ADRM,

Northern Railway LucKnow to decidethe  appeal filed  by 

the applicant within a period o£ two' '̂  months from the 

date of receipt of this order. The applicant shall 

enclose a copy of the memo of appeal and send the ^ame to 

the competent authority alongifith copy of thJLs order to 

enable the respondents to talce a decision with-in the given 

time frame. The competent authority (ADRM, Northern

Railway Luctoow) shall pass a reasoned and speaking order 

after taking into account the groxinds taken by the applicant 

in the appeal. It  is also provided that t ill  the

appeal is decided, the status quo inrespect of the applicant 

as of today shall be maintained.

6 . The O .A . is  disposed of as above v?ithout any order 

as to costs.

■ 1 ■

MEI-®ER(J) I'-IEMBER(A)

LUaci^OW; DATED: 23rd July 2003.

V. ■ ■


